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SALARIES AND ALLOWANCES OF

MEMBERS OF PARLIAMENT (AM-
ENDMENT) BILL*

(Amendment of sections 3. 6, eic.)

wt 910 o FIrgra (TATHAT)
S, § seqia Fwar § i aq7 qaeai
¥ 339 gar w3 gfufags, 1954 § @
AT F I 7275 & T 3 #it
ganfa £ w7 |

Shri S. M. Banerjee (Kanpur): Sir,
I want to oppose this, I take objec-
tion to this Bill.

JMEAF WERL, ATTH( &A1 Z0T0
cmaza .. (smTEw)

Mr. Deputy-Speaker: He has a
right to do it. He has written to me.

Shri S. M. Banerjee: I have taken
his permission. THY CF(T:'@T TMIHT BUTA
ZNTT g9 F&A ¥ Siq ArA-Afwimae faw
AT AT AT FTAFT T2 H 400 Fo F T30
FL 500 To JACAE FT 4T TE AT A7
21 To ¥ AT &7 31 Ho WAl FT faar
AT A0, I AFA WL EATA § AL 3@ &f
Fqr & foadT aga 29 A FG 2
oY i@ FLA T AT FA E, IBIA
FAF AL H FT6! 97 #5047 AT F@IEA
¥ odiZifersd ¥ &1 F1R fFEaT 97 )
o 377 § 99 fr fegzeam F—st0
qEd & FFA F AANEGF—27 FAC
Mt A e AT A aFq E . .,

Mo T FAET AMfgar (F4T) -
30 FUE FRHT |

ot o Yo FAAT : 30 FUT
TEH—IT W GAA ST & fF 07

ASADHA 380, 1889 (SAKA)
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qiF 97 oA fae o Fgr AGE qra
g1 .. . (FEmA) |

Shri S. M. Banerjee; Otherwise, I
will say that it should be circulated,

Mr. Deputy-Speaker: Let him give
his arguments. Why should there be
g0 much of interruptions.

At fg aromw (F=T) 0 FEl
I5FT W A IRT AL, a3 Fgd s fF
gAY FaeATg F7 A1 | S-AigafEd a9
FET IS 8 |

ot Fo Wro IAAT : IAX Fg Fg
FT faz gv =31 faar 2

Shri Sheo Narain: This is cheap
popularity. Otherwise, is it the way
to oppose or take objection?

Shri S§. M. Banerjee: /Sir, may I
tell you sincerely that I thought in-
sanity was a disqualification for being
a member of this House. But I may
be permitteq to say that even an in-
sane person can become a member of
this House,

Mr. Deputy-Speaker: This is not
fair.
The Minister of Parliamentary

Affairs and Communications (Dr. Ram
Subhag Singh): Sir, T object to it.

It should be expunged.

Mr. Deputy-Speaker: It is not fair
to refer to another hon. Member like
that. I would ask him to withdrawr
it.

Shri S. M. Banerjee: I will with-
draw the word ‘insanity’. FArETE
wF, 39 98N W & faw g€
A Ew GF & S f& ofr Fow
2y fawgr a faar ar | # 39 ang
agt qEY 4T 1T @R AN o g g1,

*Published in Gazette of India Ex traordinary, Part II, section 2, dated

21.7.617.
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st v sho wrll]
fareriy T Wy wx fie 30 PIX WX
*r wffe mem 4 {F7 VIR, O

st oy fay (0%0F) : ®TH
¥ qorfas & 5o faaar WY |1

it we Yo wrelf . qaT TG AENH
oft A www fieey o o @ 1 A VET
$fF 31 % @ aar ot 50 F0 <X
fear @ W g Aw v 4 FA—

“The present s and duly
allowance of the Mem of Par-
Liament are not enpugh to meet
theirr dauly requirements in view

of the high prices”, 2: e
Wl wimfa w WAME Wer
Wty WL wHwR W@ TR
WA & AT 6T G & AT T A,
haifﬁﬁiatoﬂmt-ﬁf‘"'m
qr 31 T @ 50 o FWA AR
g v w4 T P 5 ord T3 1 A
T ST wgtew, ¥ TEET 17
fardtg wvan g ofre & yg FERAT g 15
A AT AT FFarfidr ® o Fo AT
g §o FEATE War ¥ ¥ Wy, FAEH R
w3 § gEe ww B &A@
qeeif W1 WAL e an, 9g e
wr ot & 1 & g @ v e
w1, & O o s g Wed R a
260 o WYOTE TT U5 FH 9T, T
sy oY T (v )

oY Yo Wio wrwmw ; FIEU & 9T
S

ot &a Wt oot : & o7 Fw W
wr frdw v 1 W fF &W

JULY 31, 104y
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¥ e O el W e =™
W &, TR T WY QATIRT ST
Y §—% wewr W firdw v f

I want that there should be voting
on this.

Shrl Ramga (Srikakulam): -1 do mot
‘Want to take much time of the House.
But I will say that this 13 not the
right ume when any such Bill shoukd
be introduced m thw House. It is
quite true that legislators in other
countries enjoy many more privileges,
facilities and opportunitips. But then
ordinary pecple also are much richer
in other countries and less unfortu=-
nate and more fortunate,

We are going through sn industrial
recession in our country. The Fin-
ance Minister 15 faced with a grave
financial crims, a crims that 15 now
afficting the country as a whole This
15 the tume when we should be think-
ing in terms of economisming on every
aspect of our public life and also pri-
vate life. The Finance Minister also
laid stress on the need for austerity.

1s thus the tume when we dhould
allow a Bill like this to be introduc-
ed in thus House® I could have un-
derstood 1t 1f 10 or 15 years ago, when
we were so very liberal with hundreds
of crores of rupees which we were
able to raise through taxation and
loans, loans outmide as well as through
gifts, we had thought about it. That
time is gooe. This is a wrong time.
Therefore 1 do not want it to be plae-
ed on the Table of the House lest we
should be misunderstood ull over the
country. Even as it is, quite a num-
written
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with- uy jn persuading the hon, Msm-
bar not to press about his proposal
1o introduce it but to withdraw 1t 1n
an honourable manner,

Bome hon, Members rose—

Shri ghri Chand Goel
garh)* Please permit us to give our
view, Every party has its own point
of wiew,

Mr. Deputy-Speaker: There are
rules If there is a question of com-
petence, there is a general discussion
on that issue, but this 18 not a dis~
cusmon about the competence of the
House He has objected to the very
principle of the Ball I have permuit-
ted a seuor Member from this side
though it was not permmssible unde:
the rules What I would suggest 1s
that when it comes before the House
we will consider it

Shri B. M. Banerjee:

(Chandi-

No Sir

Shri Bhri Chand Goel: We have
very strong sentimental objection
(Interruption)

Mr. Deputy-Speakerr For your
benefit I will read out the relevant
rule It reads

“If a motion for leave to mtio-
duce a Bill 15 opposed, the
Speaker, after permtting, if he
thinks fit, a brief explanatory
statement from the member who
moves and from the member who
opposes the motion, may, without
further debate, put the question™

It says: without further debate Then
it goes on to say that where the com-
petence i{s concerned we can have a
debate. Now there is no question of
a debate He can make a brief reply.

ot g0 wro wreww : & gw Ay
wr g § fir 1954 3 o oy faw
UTT WI, 6 6§ Wi wd
w ary A ¥ wer fetw af
fgrar ., ...

ot wo o wweif : 1954 % A
agf a# ar

ot g0 wro WwT®  fox & ag
T@E g B owa Wi aewad § o
wer &Y ) 9 faw qad wd om
feur a1, 3a% qmfes wg &, aw &
¥ o T | swneae wgiEm, & oW
frda® & wegm ¥%r § o
(e )

The Minister of Law (Shri Govinda
Menon): May 1 say one ward?

Shri 8 M. Banerjee: 1 will request
Dr Ram Subhag Singh

Shri § Kandappan: (Mettur) It
18 strange that such a Bill should
have been brought here at this stage
I thunk, better counsel will preval
upon him

Mr. Depaty-Speaker: Are you ob-
Jecting on the question of competence?

Shn Govinda Menon: It iz the long
standing convention in this House
that at the time of leave to introduce
a Bill we do not enter into a discus-
sion regarding the mernts of the Bill
It does not follow that those who do
not speak agaminst the Bill are sup-
porting the Ball

‘This 18 not the occasion to dg that

Mr Deputy-Speaker: Now, I put
it to the vote of the House (Inter-
ruptions) 1 permitted Prof Ranga
to say a few words That Is all

The question 1s

“That leave be gramted to in-
troduee a Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1054."

Those 1n favour of the motion wilt
please say “Aye”.

Bome non. Members: Aye
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Mr. Deputy-Speaker: Those against
wil] please say “No”.

Some hon. Members: No.

Mr. Deputy-Speaker: I think, the
“Ayes” have it . ..

Some hon. Members: The “Noes”
have it,

Mr. Deputy-Speaker: Let the

Lobbies be cleared. Now, the Lobbies
have been cleared. I put the ques-
tion to the vote of the House.

The question is:

“That leave ben granted to in-
troduce a Bill further to amend
the Salaries and Allowaneces of
Members of Parliament Act,
1954.”

Those in favour of the motion will
please say ‘“Aye”.

Some hon. Members: Aye.

Mr. Deputy-Speaker: Those against
will please say “No”.

Several hon. Members: No.

-

Mr. Deputy-Speaker: The “Noes”

have it, the “Noes” have it,

The motion ig mnegatived.

The motion was negatived.

Mr. Deputy-Speaker: Now, we go

to the next item.

Shrimati Lakshmikanthamma
(Khammam): May I crave your in-
dulgence? I want to say about the

procedure of the House. The right
of the Member to introduce a Bill is
there. Since some people do not
agree with the contents of the Bill,
the situation has now arisen where
a Bill cannot be introduced even .
(Interruption).

JULY 21, 1967 Constitution (Amdt.) BillI3776

Mr. Deputy-Speaker: That is over
now. You ought to have challenged
it. .

Mr. Deputy-Speaker: The
item is that of Mr. Vajpayee.
not present here,

next
He is

15.55 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd,

(Amendment of Article 368) by Shri

Nath Pai
Mr. Deputy-Speaker: Now we
shall take up further consideration

of the motion moved by Shri Nath
Pai tp refer the Constitution (Amend-
ment) Bill (Amendment of Article
368) to a Select Committee.

We have already exhausted five
hours. Now the Law Minister will
intervene. He is not replying. His
junior colleague will reply at a later
stage.

The Minister of Law (Shri Govinda
Menon): I have moved an .arnend-
ment that this Bil] be referred to a
Joint Committee of both the Houses. ..
(Interruptions),

Shri E. K. Nayanar (Palghat):
There are so many members who have
not spoken on this.

Mr. Deputy-Speaker; [ have said
that the Law Minister is intervening
and not replying. We have already
exhauted five hours, We should try
to finish this as early as possible be-
cause the next Bill has also to be
taken up. (Interruptions). I have
already indieated that we have al-
ready had enough time for this Bill
We have exhausted five hours. Now
the Law Minister is intervening. Then
Dr. Lohia is supposed to speak. Then
one or two members will be cailed.
We have to finish this as early as
possible because the next Bill is also
an important one and Mr. Madhu
Limaye is sitting here,




